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We have heard Mr.B+CeSinha, lds counsel appearing for
the applicant and ﬂr.S.Choudhury. 1d. counsel appearing for,the raspone
dents, When this Contempt Applieation 13 taken up for orderg tnday, Mr.
Sinha, 1ld, counsal for the gpplicant submits‘that all the reliefs gas
granted by the Tribunal as pér order dated 29.12, 97'passed in OA 1054
of 96 have since bean givan to the applicant, Under such circumstancas,
the appllcant does not want to proc@ed with this Comtempt Application,
2, After going through the recordg, we do not find any -
substance to procsed against the respondents. The Contempt Application
is dismisged,
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